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Misc.(Bail) Case No. 452/2021 
O  R  D  E  R 

 
04-12-2021    Seen the petition No. 1425/21, filed by one 

Manjila Begum, seeking bail for accused Abdul Hassen, who 

has been cooling his heels in judicial custody in connection 

with Tezpur PS Case No. 1138/21, u/s 326/307/448/34 IPC 

since 29-10-2021.    

   I have heard the learned lawyer appearing for 

both sides. I have also carefully gone through the contents of 

the case diary received today.     

   The allegation in the FIR is that on 04-06-2021 

at about 8.30 AM while husband of informant Abdul Baser was 

proceeding in his bicycle towards Borghat Centre for selling 

banana accused persons with sharp cutting weapon attacked 

him behind his back with the intention to kill him consequently 

causing serious injuries following which injured had to be     

admitted at KCH, Tezpur for treatment and now he has been 

admitted at Mission Hospital, Tezpur. Hence, the case.  

    Learned counsel appearing for accused 

submitted that though there were three accused police named 

only one Abdul Hasen so it is unclear who actually attacked 

the victim/injured. Moreover, it is contended that there was 

cross cases between the parties regarding land dispute.       

   On the other hand, learned counsel for the 

state contended that there is sufficient materials in the case 

diary. 

   Having heard the learned lawyers appearing for 

both sides and on perusal of the case diary including the 

medical report of the victim which reveals that injury was 

grievous caused by sharp weapon. Therefore, on conclusion 

of investigation, I.O. finally laid charge sheet u/s 341/326/307 

IPC.     
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     Having considered the materials in the case 

diary it transpires that there is a prima-facie case against 

accused u/s 341/326/307 IPC. Moreover, accused was 

arrested on 29-10-2021 and laid the charge sheet on 31-10-

2021 within statutory period of investigation. Therefore, in 

view of Section 167 (2) Cr.P.C. accused cannot claim bail as a 

matter of right.   

    In the result, the bail petition stands rejected.  

    Let the case diary be returned along with copy 

of charge sheet and injury report to GR Branch for necessary 

action.        

    Accordingly, this bail petition is disposed off.      

        

    

 
           
(C.B. 
Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 

 


